
iM m c ttm  m m  o . vb n k atsw a-
MY): (a) The National Council of Y*a*» 
Unkms was set up by the Indian National 
Trade Union Congress, the Alt India 
Trade Unton Congress and the Hind Max* 
door Sabha.

fb) According to press reports, the for
mation of the National Council was the 
subject of some criticism by certain trade 
union organisations in the country.

(c) Government are ‘anxious to see the 
elimination of the divisions in the trade 
utuon movement in the country and would 
welcome any s'eps towards this end.

Incomes and W a p  Policy

5040. SHRI MADHU LIMAYE Will 
the Minister of LABOUR AND REHA
BILITATION be pleased to state-

(a) whether any definite proposals have 
been formulated on Incomes and Wages 
policy;

(b) whether the trade unions have been 
consulted; and

(c) if so, the nature of the proposals 
and of the consul ations wi*h the trade 
unions?

THE DEPUTY MINISTER IN THE 
MINISrRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) No, Sir.

(b) «nd (c) Do not arise.

Ban on Strikes in Railways, Fertiliser Cor
poration or India and Food Corporation 

of India
/

5041 SHRf MADHU LIMAYE: Will
the Minister of IABOUR AND REHA
BILITATION be pleased to state*

Ca) whether the labour Ministiy was 
consulted before imposing a b m on strikes 
in the Rahway*, Fertilizer Corporation of 
India and Food Corporation of India;

(b) if so, whether the Ministry support
ed these acts;

4bV trade wmrw were conaniiad
tftteCoie M b % tiiese notificatfeiis; and

(4) if so, which irade Unions?

TH E DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) and (b) The notification under 
rule 118 of the Defence of Ind/a Rules,
1971 prohibiting strikes in the Railways 
and the Food Corporation of India were 
issued by the Government of India. No 
notification was .ssued under the said rule 
in regard to the Fertiliser Corporation of 
India.

(c) No, Sir
(d) Does not arise.

Dispute fat Hind Cycles U nited

5042. SHRI MADHU LIMAYE Will 
the Minister of LABOUR AND REHA- 
B IIITATION be pleased to state:

(a) whether there is a dispute in the 
Hoid Cycles Limited;

(b) whether Government financial ins
titutions and nationalised banks hold over 
60 per cent of the share-holding of this 
Company;

(c) whether the House of Birlas has only
11 per cent share-holding;

(d) whether he has sought the help of 
the Finance Minister and the State Gov
ernment to settle this dispute; and

(e) if not, the reasons therefor?

TWF DEPUTY MINISTER IN THE 
MINISTRY OF I ABOUR AND- RJEHA- 
BlUrVTION (SHRI G VENKATSWA- 
MY). (.0 According to the information 
made available by the Government of 
Maharashtra, the management had earlier 
served a notice intimating thrir intention 
to close down the factory from August 1, 
1973 diw* mainly to financial difficulties. 
The management has, however, postponed 
the date of closure by one month.

(b) land (c). According to the informa* 
tton made available by the Department of 
Company Affairs, public financial instftn-



aecurc runhtagof the factory properly are 
concerned, the State Government is seiz
ed of the mutter.

Involvement of Indian Employees of UJS. 
Embassy in Delhi in theft of Dollar 

Cheques

5043. SHRI RAM PRAKASH: Witt the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether some Indian employees of 
U.S. Embassy in Delhi were involved in 
theft of U.S. dollar cheques: and

1 (b) if so, the nature of their operation?

THE MINISTER OF STATF. IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
and (b). Some local employees of the U.S. 
Embassy were assigned to the Mail Room 
and as such they had access to the in
coming and outgoing mail of the Embassy 
personnel, from where they have been 
allegedly stealing the U.S. dollar cheques 
and forging endorsements thereon. The 
chequcs were, it is alleged, being passed 
on to ‘a private party for encashment. The 
employees involved were dismissed by the 
U.S. Embassy on 16th July, 1973 and a 
case under Sections 379 and 468 of I.P.O. 
has been registered by the police on re
ceipt of a formal complaint from the jEm- 
bassy. Further investigations are being 
made by the police authorities.

Discussion on Problems of Multinational 
Corporations in I.L.O. Conference at 

Geneva

5044. SHRI JHARKHANDE RAT: Will 
the Minister of LABOUR AND REHA
BILITATION be pleased to state:

(a) whether the I.L.O. Conference held 
in Geneva discussed the problem of multi-

(b) if jo , the outcome o fthe discussions;
and ’

(c) what is India's stand on multi-na
tional corporations and its impact on na
tional economy of the developing coun
tries?

THE DEPUTY MINISTER IN THH 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) and (b). The Director General 
of the I.L.O. had referred to multinational 
corporations in bis Report— “Prosperity
for Welfare”—placed before the 58th Ses
sion of the Internationa] Labour Confer
ence (Geneva—June, 1973), and several 
speakers, including the leader of the Indian 
delegation, dealt with this subject in the 
course of the genera] discussion on the 
Report. Besides, a resolution on the sub
ject was also moved by the workers’ de
legates from Italy, Chile, USSR and Hun
gary. Though this resolution was one of 
the five given priority by the Resolution 
Committee of the Conference for consi
deration, it could not be discussed for 
want of time.

(c) While speaking on the Director- 
General's report, the leader of the Indian 
delegation, said, inter alia, that multi
national corporations are in fact trans
national companies which more often than 
not try to act as super-governments. These 
enterprises have at their disposal financial 
resources which are several times larger 
than the individual national output of no 
less than two-thirds of the developing 
countries. As a result, (i) the capacity of 
the developing countries to save and in
vest is seriously impaired; Cii) the bar
gaining capacity of the developing coun
tries is very weak in the face of these 
‘giants’; and (iii) the bargaining power of 
the national contingents of the labour 
force employed by the multinational enter
prise system is eroded. He, therefore, 
suggested that the activities and operation!* 
of these corporations should be regulated 
by an international code of conduct.

tfp n  neaf^ Tp BGjToeiU of,4be com- n̂̂ KkiEutl oo^r^tions ia  
^re^ence>. and 

the Birla Group's holding of the combined 
capital cortnes !tb 4b6ut l l ' per cent.

* (d) *nd («). So far as possible steps to




